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hearing.
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Chowdhury, ViceeChairman

The Hon'ble Mr,S,Biswas,
" Administrative Member,

Mr.A.K,Chaudhuri, learned Addl.C.G.S.
C. appearing for the respondents prayed for
little accommodation to produce the record.
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the parties. Hearing concluded.
Judgment delivered 1in open court,
kept in separate sheets. The

application is partly allowed. No

order as to costs.

Member . Vice-Chairman
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Copy forwarded for information and necessary action to :

1, Deputy Registrar, Central Administrative Tribunal, Guwahati
Bench, Rajgarh Road, Bhangagarh, Guwahati-781005, He is
requested to acknowledge receipt of the following case’

record, This has a reference to his letter No., CAT/GHY/68/
2001/JUDL /489 dtd, 14-6-04,

Enclo s-
O.A. 126/2002 Part *aA'
with Original Judgment,

2. Shri siba Prasad Neog, S/0. Shri Umesh Ch, Neog, Office of
the Superintendent, Central Excise, Tinsukia Range, Tinsukia,

By Order
Asstt, Registrar(I&E)
Gauhati High Court, Guwghgti
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| CENTRAL AUMINISTRATIVE TRIBUNAL
GUWAHAT I BENCH

| |  0.A. / ®XA&. No. 128, . . of 2002

. _ ’ 21.5.2003.
I DATE OF DECISION eeeecceacecacaoss

P e WA B

Shril Siba Prasad Neog APPL ICANT(S)
o - °o © o © o o ° o o o L3 o ° a.o ° o s ] o o ° o - A L4

\
!

Mr é.K. Sharma, Mr S. Sarma,
¢}

}.K. Nair and Ms U, Das . _ | ... . ADVOCATE FOR THE

APPL ICANT(S).

9
o

- VERSUS -

The [Union of India and others

l e o o o o o s o « o o s o o o o o s+ o . o -RESPONDENT(S).

Mr A.K. Chaudhuri, Addl. C.G.S.C.

S e T T T T o o o . . . .. ADVOCATE FOR TH%
RESPONDENT(S) .

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, ViCE—CHAIRMAN .

| PN‘BLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER

)
i

Whethier Reporters of local papers may be allowed to see
the judgment 2 :

To be referred to the Reporter or not ?

gWh%ther their Lordships wish to see the fair copy of the
judgment ?

Whither the judgment is to be circulated to the other
Benches 7

Judgment delivered by Ho'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.126 of 2002
Date of decision: This the 21st day of May 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr S.K. Hajra, Administrative Member

Shri Siba Prasad Neog

Presently working as Inspector,

Central Excise, Under the Superintendent,

Tinsukia Range. «.e....Applicant
By Advocates Mr B.K. Sharma, Mr S. Sarma,

Mr U.K. Nair and Ms U. Das.

= versus -

1, The Union of India, represented by the
Secretary to the Government of India,
Ministry of Finance,
New Delhi.
2. The Chief Commissioner, Eastern Zone,
Customs and Central Excise,
Custom House, Calcutta.
3. The Commissioner,
Central Excise,
Morelo Building, Shillong. .+.....Respondents

By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.

OR DE R (ORAL)

CHOWDHURY. J. (V.C.)

The 1issue relates to career progression of the
applicant in the following circumstances:

The applicant is working under the respondents as
Inspector since 22.7.1976. Admittedly, the applicant is
the seniormost Inspector in the Inspector Cadre as is
evident from the seniority 1list as on 1.9.1998.
According to the applicant a number of his juniors were
promoted to the the cadre of Superintendent overlooking
his genuine claim. He claimed that several - of his

juniors were premoted in the year 1995, 1997 and 1998 .
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ignoring his case. There was further promotions in the
yearVZOOO'promoting nine of his juniors. According to
the applicant for no discernible reason he was passed
over in a most illesgal fashion ignoring his claim. His
case was not even considered under the AC?P Scheme
which was introduced as per the recomméndations of the
Fifth Central Pay Commission.

2. The respondents contested the <claim of the
applicant and subamitied :heir writtén statement. In the
written statément the respondents stated that the case
of the applicant was duly considered, but he could not
be promoted since the DPC on their assessment found the
applicant below the bench mark. In respeét of ithe ACP

benz2fit the respondeats <contended that ths applicant

could not be considered for the benefit under the AJP

Scheme dJdue to the fact that he did not possess the
rejuired bench mark.

3. We have heard Mr S. Sarma, learned counsel for
the applicant and also Mr A.K. Chaudhuri. learned Addl.
C.G.S.C. at leangth. We have also perused the records
placed before us, which showed that the applicant's casé
was considered, but since he could noi reach the
requisite bench mark he was not promoted. Mr S. Sarma,
learned counsel for the applicant, submitted that the
applicant all throughout had a good record, but suddealy
he was slided down withou:t informing him. The learned
counsel, in support of his contention referred :0 a
decisina of the Supreme Court in U.P. Jal Nigam and
others Vs. Prabhat Chandra Jain and others, reported in
(1995) ZISCC 363. Th2 iearnad counsel further contended

that the applicant was shown to be graded 'good' in his
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ACRs in 1988-89, 1989-90 and 1990-91, whereas suddenly
ne was shown as 'just adequate' in the year 1991-92 and
1992-93. According to the 1learned counsel for the
applicant though there was no adverse eatries against
him, by grading him 'just adequate', which‘zgosomething

like ‘'average', it would have adversé foéct in his
promotion prospects.

4. We have perused the ACRs and from the ACRs we do
not ses any down gradation as was in the case of U.P.
Jal Nigam (Supra). We have also perused the DPC records
of 1998, 2000, 2001 and 2002 and on consideration of the
fact situation, it is difficult to hold  that the
respondents committed any illegality in not promoting
the appiicant. As regards the contention of Mr S. Satrma
as to the denial of the benefit of ACP to th2 applicant,
we find it difficult to accépt the contention of the
respondents for not giving him the benefit of the ACP
Scheme. Admittedly, the respondent authority by
Establishment Order No0.128/99 Jdated 2.11.1999 allowed
the first financial upgradation to 228 Inspectors of
Customs and Central Excise undef the ACP Scheme as per
the recommendation$ of the Fifth Central Pay Commission
with effect from 9.8.1999. The applicant who was the
seniormost Inspector and was also entitled for
consideration for ACP benefit. No good reasons were
assigned for not givihg him the financial upgradation
under the ACP Scheme, whereas persons junior to the
applicant were, enbloc, given the ACP benefit. The
reasons assigned by the respondents, in the
circumstances cannot be sustained. The respondents are

accordingly directed to consider the case of the

applicant..ccccceee
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applicant for granting him the benefit under the ACP
Scheme with effect from 1999 as expeditiously as
pdssible, preferably within three months from the date
of’receipt of this order with all consequential benefits.
5. In this application the applicant also sought for
a direction from the Tribunal to regularise his leave
with effect from 16.4.1997 to 6.6.1999. We are not
inclined to pass any order from our end at this stage.
In our view it would be appropriate if a direction is
issued to the applicant to submit a representation
before the authority narrating all the facts that led to
his absence. The applicant is accordingly directéd to
submit his representation and if such representation is
filed the respondents shall duly consider the same as
per law.

6. The application is thus partly allowed. There

shall, however, be no order as to costs.

( ET';T/;;tRA ) iLmjr) ( D. N. CHOWDHURY )

ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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BEFORE THE CENTRAL QDMINISTRATIVE TRIBUNAL :g ‘
GUWAHATI BENCH )
e

(An application under section 19 of the Central s 2’
" Administrative Tribunal Act.1983) :?
sy

Q.AIND' l.jl“'.l....' Of 2‘:’({12

"BETWEEN

8ri Siba Prasad Neog
870 Sri Umesh Ch.Neog
Presently working as Inspector
Central Excise, Under the Supdt.,
Tinsukia Range.
Wveasunansssanssnas Applicant.

VERSUS
1. Union of India,

Represented by the Secretavy to the Govt.of India,

Ministry of Finance,
New Delhi-1.

2. The Chief Commissioner, Eastern Zone
Custom & Central Excise, Custom House
Calcutta~1.

G

. The Commissioner, Central Excise
Morelo Building, Shillong.
ceasesasssas Respondents.

PARTICULARS OF THE APRLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

1S _MADE:

et

This application is not directed against any
particular but has been made against the action of the
Respondents in not considering the case of the applicant for
promotion to the post of Supdt. The respondents by issuing
various orders promoted the juniors of the applicant who
were in the Inspector cadre to the post of Supdt., but the

applicant being Senior to them has been denied the said

benefit of promotion. The applicant since his date of

joining is holding the post of Inspector without any further

promotion and the respondents have not yet considered his

-



cese for promotion to the post of Qupdt.gvalthough Juniors
| td the applicant have been given the promotion to the post

f'@
%Q%P scheme without any reason, whereas Juniors are still
I : :
i ehjmying the said benefit. The applicant preferred

f Supdt. The respondents even denied him the benefit of the

i
!
Bl
il
i

r%presentationa to the Concerned Authority ventilating his
1 g%ievances numbers of time, but the respondents have not. yet
iréplied to any of such representations. Thus, the applicanﬁ
i hLving no  other alternative has come before this Hon'ble
%Tﬁibunal seeking vappropriate relief, This applicstion is
;Zahso directed against the action of the respondents in not
éréleasing the pay and regularising the leave period of thé

| |
| applicant .

|24 LIMITATION:

| f The applicant declares  that the instant

}iapplicatian- has been filed within the limitation - period

i

inﬁescribed. under section 21 of the Central. Administrative
i il

)
K

Tribunal Act.198%,

I

P
hzq JURISDICTION:

i
|

I
\

i
il
|

The applicant further declares that the subject

|
P

. i "
o
_\

' matter of the case is within the jurisdiction of the
L
Administrative Tribunal.,

d
! FACTS OF THE CASE:

;4§1. That the applicant is a citizen of India and  as: -

}sdhh he is entitled to all the rights, privileges and

pﬁotectian guaranteed by the Constitution of India and: laws

fr@med thereunder.

3
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4.2 That the applicant in the yeaf 1976 i.e. on
22.7.76 joined the sgervices under the respondents as
Inspector, and till date he is performing his - duty as
Inspector without any further promotion. The applicant
presently is the seniormost Inspector in  the Inspector

Cadre, but the respondents for the reasons best known to

them, is yet to promote him to the post of Supdt. The

applicant during his service tenure never been communicated
with any adverse remarks nop any proceeding has heen
initiated against him. To the best of knowledge of the
applicant the/ respondents with an ulterior motive have
denied him the due promotion to the post of~8updt.,which ig
the next promotional post for the Inspectors. Number of
Juniors to the applicant have been given promotion to .the
post of Supdt.ignoring his case and tm_that effect nothing
has been cammunicated to the present applicant. It is
pertinent to mention here that the respondents have issued
the seniority list of the Inspectors as on 1.9.98 and
circulated the same in the said senigrity list name of the
applicant appeared at serial No.i.

A copy of the said seniority list as on

1.9.98 is annexed herewith and- marked as

Annexure—1.

4.3, That the applicant begs to state that right from
the year 1995 he topped the seniority list issued year-wisge,
but the respondents for the reasons best known to them have
denied him his due promotion to the post of Supdt. It is
pertinent to mention here that as per the Annexure-—i

seniority list, applicant is the seniormost Inspector in the

direct recruit quota and he was very much within the zone of

L

L
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‘?cmnsideratimn. That apart applicant is eligible to held the
post of Supdt.under all circumstances. For the last 15 yearsg
respondents have not intimated any adverse communication to
the applicant regarding his ACR. It is alsoc pertinent to
mention here that no departmental proceeding has been
initiated during these 13 years, but the respondents kept on

; denying him the benefit of promotion due to him. The

-respondents have issued various orders more %pecifically

- order No.167/1995 dated 7.4.95, order No.25/93 dated 4.8.935,

«

>
~ ) . ot
7 576} ‘order  No.136/97 dated 19.6.97 etc. by which juniors to the

A
) '?f applicant have been promoted to the cadre of Supdt. In - the
jj?”;g ; year 1998 i.e. on 26.6.98 the respondents once again

"pfamoted juniors to the applicant to the post of Supdt.
superseding the. applicant.

The applicant insbite of his best effort could not

_collect‘ the afafesaid promation orders and therefore he

prays before this Hon’'ble Tribunal for a direction towards

- the respondents for production of aforesaid orders dated

7.6.95, 4.8.95, 16.10.95, 19.6.97 and 25.6.98/3t the time of

P e "

P ——

t hearing of this case.

f4;4. That the aéplicant begs to state that in the
%matter of denial of promotion the respondents once - again
:have issued an order dated 15,1259ﬂ promoting his 9 juniors.
‘:It is pertinent to mention here that as per the Annexure-1 -
:seniority ligt a1l of them are Jjunior to the applicant. To
the best of knowledge of the applicant the ACRs of the -
applicant for the last 13 vyears have been rated as
"Outstanding” and there is no adverse entry in  these - ACRs

nor he has been communicated with any such adverse remark.



3

R ad

A copy of the order 'bearing No.l129/60
) ' - dated 13.12.4¢@ annexed herewith and

marked as Annexure-2.,

4.3, That the applicant begs to state that again in the
year 26081 a seniority list of Inspector as on 1.9.2081 has
been circulated by the respondents. The name of the
applicant like earlier occasion topped thé seniority list.
; - The Respondents are now making a3 move to promote some of
the juniors of the applicant from the said senicrity list of

Inspectors prepared as on 1.95.2¢61.,

A copy of the said seniority list is annexed

herewith and marked as Annexure-—3.

4.646. That-the applicant begs to state that ventilating
the grievances he preferred number of representations
praying for consideration of his case for promotion to the
post of Supdt. with retrmspective\effect i.e. from the date
when his juniors were so promoted. Amongst those
| representations mention may be made of representations dated
4.8.98 and 5.5.2¢601 addressed to the Commissjoner, Central
:Excise,hShillong.
Copies of the representations dated

4.8.98 and S3.5.2081 are annexed herewith

and marked as Annexure—4 & 5

regpectively,

4.7. That the applicant begs to state that right from
19953  the reséondents have been denying the benefit of

~promotion to the present applicant inspite of the fact that

in
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;being the most eligible person to hold_éhe said post of
Supdt. Tﬁe aforesaid fact will be revealed from the
Annexure—1 Seniority List of Inspectors preferred as on
1.9.98, Even in the year 1998 promotions have been given to

~his juniorg without considering his case. The aforesaid fact

of deprivatidn atarts in case of applicant right from 1995

and still same is continuing. The applicant preferred

- numbers of representations to the concerned authority but

same yielded no result in positive. Even the réspondénts
‘have not choosen to give any reply in the matter. Adding
insult to such injuries the respondents have issued an order
‘bearing No.125/99 by which persons juniors to him have given
- the benefit of the Assured Career Progression Scheme in the
.grade of Inspectors. Barring the applicant all the Jjuniors
in  the said Seniority list have been given the benefit of

the said scheme.

A copy of the said order bearing
No., 125799 dated 2.11.99 is annexed

herewith and marked as Annexure-b.

- 4,8, That the applicant begs to state that the

-aforesaid ACP Scheme came into force as per the

- recommendation of Sth Pay Commission Recommendation for

removal of stagnation. The basic criteria laid down in the

. said schemé relates to financial upgradation of the cadres

in respect of all the groups of Central Services granting

upgradation of pay only. Employees after completion of 12

years and 24 years in a single grade are eligible for grant

- of benefit of the said scheme, mainly on the basis of length

of service.
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A copy of the aforesaid scheme issued by
the Ministry of Personnel and Training
is annexed herewith and marked as

Annexure—7.,

4.9. That the applicant begs to state that the benefit
of ACP Scheme is a benefit came from the Sth Pay Commission
Recommendation in respect of upgradation of pay. The

aforesaid benefit is virtually a right of an employee after

© merving  for 12 years in the said post. In fact, the

aforesaid benefit is only in respect of upgradation of péy
to reduce the financial hardship of the employee who has
been stagnating in the said for last 12 years. Again afterv
cmmplefion of 24 years of service an employee is entitled to
get the benefit of such financial upgradation on  the same
count without their being any physical promotioh. The
applicant entered the services of the respondents in- the
year 1976 and by now he has completed 26 years of service in:

the same grade without any promotion, but the respondents

iwithout any basis have been denying him the said benefit of

upgradation under the ACP Scheme.

;4n1ﬁ, That the applicant begs to state that the

respondents  have now refused to release his salary for the:
leave period which he took on medical ground. The applicant

suffered from T.B in the year 1997 and to that effect he

?submitted his leave application along with medical

AN

certificate but after his joing the duties w,e,f, 6.6,9?“,'
the respondents have now withheld his salaries. To that
effect the applicant preferred number of representations but

same yielded no result in positive and through thie



application he is also making & prayer before this Hon‘ble
Tfibunal for a direction towards the respon?ents to
regularise his leave period wye,f, 16.4.97 to 6.6.99 and to
pay him the salary due to him for the said period. The
applicant has got an apprehension that due to the  said
dispute regarding leave and salary perhaps the respondents
have denied him the due promotion with some ulterior @otive;

The applicant craves leave of the Hon'ble Tribunal

to produce all the relevant documents including the medical

certificates at the time of hearing of the case.

4511. That the applicant beés to state that in +the
matter of promotion the'applicant is being deprived of his
légitimate claim and situated thus he made several
ré@resentation to the Concerned Authority ventilating his
grievances. Needless to say here that the respondents for
the reasons best known to them have been promoting junior
officers without and any reason. Even the representations
preferred by the applicant have not been disposed 6f by the
respondents. As per the Annexure-3, 'senimrity' list of
Inspectors as on 1.9.261, the applicant is the seniormost
Inépectcr and now the respondents sre making move to upgrade
the cadre of Inspectors pursuant to a judgement passed by
tﬁis Hon'ble Tribunagl. Taking into consideration the
afbresaid‘ serious action depriving the present applicant
fvam his due promotion, there is every likelihood that this
time also his case will be considered for such upgradation
and future promotion. ﬂ@prehending aforesaid danger the
applicant is now constrained to make an interim prayer for
cmbsideratimn of his case and/or to stall the process of

prdmotion/upgradatinn till finalisation of hisg case.



Alternatively, the applicant is making an interim prayer for
consideration of his case for such upgradation sought to be
made by the respondents without prejudice to his claim for
promotion raised w.e.f. 1999 when his immediate junior was

‘50 promoted, during the pendency of this case.

9. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

in

. For that the action/inaction on the part of the
respondents in not considering the case of the applicant
‘fmv promotion to the.past of Supdt. w.e.f. 199% is per—se-—
illegal, arbitrary and violative of Article 14 and 16 of the

Constitution of India and laws framed thereunder.

3.2. Faor that the applicant being the  seniormost
Inspector ought to have given the promotion to the post of

Supdt. when his immediate junior was so promoted.

85.3. For that the respondents ought to have intimated
the present applicant the reason for such denial of
promotion which has heen continuing since 1995 and when most

of his juniors got the said promotion, there is no earthly

reason as  to why he has been denied the benefit of said

promotion.

5.4. For that the applicant being the seniormost
Inapéctor and he topped the seniority list right from 1995,

the respondents ought to have given him the prmmmtian to the

post of Supdt.in the year 1995 itself.

5.5, "For that the applicant being eligible candidate

for getting promotion to the said post of Supdt. and since

there being no proceeding pending against the applicant, the
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‘respondents ought not to have denied him the benefit of the

said promotion.

th

wbra For that the respondents have acted illegally

‘deprivihg the applicant his due promotion to the post of

Supdt. although he was the seniormost Inspector right from

1995. The respondents even denied the applicant his due

‘upgradation of pay scale under ACP scheme 2lthough he

“fulfills the requisite qualification prescribed in the said

scheme. Even the respondents have now refused to release his

salary and to regularise his leave period.

1}

w7 For that in any view of the matter the

action/inaction of the respondents are not sustainable in

. the eye of law and liable to set aside and quashed.

The applicant craves leave of the Tribunal to
advance more grounds both legal as well as factual at the

time of hearing of the‘caﬁe;

6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted

vall the remedies available to them and there is no

alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

LOURT :

The applicant further declares that he has not
filed previously‘ any application, writ petition or suit
regarding the grievances in respect of which this
application is made before any other court or any other
Bench of the Tribunal or any other authority nor any such

application , writ petition or suit is pending before any of

them.,

143



8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above,
the applicant most respectfully prayed that the instant
application be zdmitted records be called for and after
hearing the parties on the cause or causes that may be shown
and on perusal of records, be grant the following reliefs to

the applicant:-

8.1, To direct the Respondents to promote the applicant

to the post of Supdt., taking. into consideration the
promotions made earlier to his juniors in the year 1995,
with retrospective effect i.e. the date on which his

immediate junior was so promoted in the year 199%, onwards.

a8.2. To direct the respmndents to extend all the
consequential benefits including salary, seniority etc w.e.f
1995, onwards,

8.3. To direct the respondents to extend the benefit of

ACP  scheme to thenﬁr§gent. applicant with retrospective

effect i.e. wee.f. 2.8.99 with all consequenfial benefits.

8.4. Tafaggéct the respondents to regularise his leave

SN

period w,e,f, 16.4.97 to 6.6.99 and to pay hé% the salary

due to him for the said period. ‘
8.5. Cost of the application.

- B.6. Any other relief/reliefs to which the applicant is

entitled “to under the facts and circumstances of the case

and deemed fit and proper.

9. INTERIM ORDER_PFPRAYED FOR:

During the FPendency of the (A the applicant prays

1]

for an interim order directing the respondents not to -

promote/upgrade any Inspector from the Annexure—-3 seniority

11



<.’

list alternatively to consider ';his case for
promotion/upgradation té the post of Supdt.as has been
émught to be done by the respondents within a short time,
without prejudice to his claim of such promotion with

retrospective effect.
lg:dﬂ Sll‘l.“ﬂIull.ll.llll‘l!.lﬂ'B‘llllﬂl"ﬁ.l.l..lll'l

11. PARTICULARS OF THE I1.P.0.:

T 6 5494 36
&[4 o2,

Guwahati.

1. I.P.0. No.

aw

2« Date

3. Payable at

12. LIST OF ENCLOSURES:

As stated in the Inde:x.



VERIFICATION

I Shri Siba Prasad Neog, aged about 8¢ years, 870~
Shri Umesh Ch.Neog , Presently working as Inspector, Central
Excise, Under Makum Range, Tinsukia Division, do hereby

- solemnly affirm and verify that the statements made in

paragraphs i:‘.?J wLi.'.L . w “Wo "W .,L.{‘-“ 4 LY 1 2.

2 AT 2 2R P LR N I B R aT‘E
~true to my knowledge and those made in

paragraphs gt;%. 9,Eijg.éig...; are also true to my legal
advice an d the rest are my humble submission before the
HMon'ble Tribunal. I have not suppressed any material facts

of the case.

and I sign on this the Verification on this

Cthe MMaay o Apad of zee2.

Signature.



\//if/ Siba Prasad Necg, Dk

2. Dinesh MMahanta,

3
4.
5. is. Scyada
DebencruvMOShahary,(aT), iebro -
James Dohling, (ST), '
Karendra XNath Daimary, (ST),B.Sc.-
Debajyoti iishra.
Dipak Roy Chouchury, 3« S5cC.

3. -3c. (H)

<~ 6o
7.
8.
9.
10.
11.
i2.
13,

- 14.
15.
16.
17«
18.
19.
20.

e

&

Jﬁﬂﬁ‘wago

earis & U‘._vaf ICrxTIL/..

Gangadhar Das, (3T),B.4. -
Bikash xr. Saikia,(ST),B. Coitve

a=

Santanu Kr. Chalia,
Faizuddin Fakir., 3.
Haripada Debnath{UQ-HSGf-
Kumud Ch. Deka,
Benu Prasad Saishi: :
Mukul Baruaha Be 3Ce. .
Chandan kr.
Chandan Biswas,
Dipankar Choudhuxy: & ag;.
L. Hauferram(3T), PeUe-

e35§>

Da SCo (E’I)’

SENIORITY LIST I Tii3

DaT D O

BIRTH

29~08-52
01-01-53
0:-08=5¢
0. -01-5"
€1-12-52
£0-09-58
18-03-5¢
03 -Ci-52
01 -09-~5¢
21-07-5"
€1-03-5"
03-03-5%
01—0274§
28~01-5¢
220356

{1-~02-5¢%

101283
:4—07f5~

07 =10-5%

24-12-46

GRaDE OF,

14 -

D..TE OF
IN GOYT.
SZRVICE

22-07-76
12-09-23
12-07-82
06-03-82
-04~74
05-03-82
02~03~82
12-07-92
01-06-74.
01~07-82

29-07-82"
10-~09-82
. 20=03-74 .
05-07-82
03-04-82
11-08-82.

25<01=77
0.-04-82
0§-07-82

0.-03-74 )

;JIPA.:J.T o

Da.x.: or
CONFIR--
MATION

v eam s e ema

10~10-81
13-05-87
13-05-87
13-05-87
1-12-82
13-05-87
- 3m05-87
23-05-87

C1=12-82
. 13=05-87

13-05-87

. 13-05-87 .
-12-82 .
13‘0§r8711"
. 13-Q5w87
 T5-08%gY

15-05-8%,

. 11-05-87

1:=05-87

0i~1282

INSPECTOR 43 ON 01-09-98
SRRERLEN B0, L e mhgmge

ANNEXUQE i(«

CFXT&AQT)

EggiT?F JggfggR REMARK.

AS

INSPECTOR
22-07-76 DR

12-09-~83 DR

12~07-82 DR

08-03-82 DR

16-11-82 BR

05-03-82 DR

02-03-82 DR

12-07-82 OR

16-11-82 PR

01-07-82 DR
+19-07-82 DR
- 10-09-82 DR ,
16~11-82 ER .
05-07-22° . DR

11-08-gz DR A
'18-01-82 - DR
 01-04~82 DR
- 09-07-82 DR :
16~11-82 PR L : ,?Qé

Conidt .« B2,



rabitra Kataki, 3. SCo

-1 -
- 2
2. 3.
sudip Kre. Nandi, B. Sce : 01-02-51. "
‘iman Che Das, (SC), HeSeLasCe .-~ 21-08-47.
Jvotish Che Das, (3C), Bei.. 01-12-52
“mit Kre Deb, Matric - 01-10~-41
“arendra Ch. Rabha, (ST), Bea.  01-11-49
%z« Lilyda Shangpliang, (ST), B-ho - 27-01-52
ﬂ,nkajlal Singha, 3. A 28-01-60
Parun Kre Singha, B. 3Ce _01-02—57>'
Pannalal Singha, 3. Coms 30-01-58
Ashok Kr. Dey, B. A. - 10~06-53
Ms. H. Memcha Devi, B. Sc. . 01-12-57
s S. K. Singh, (0.B.Ce), Behs © - 01-03-57
Swapan Dutta, 3. SCe A - . 18-12-5%6
 sularam Das, Pe U ©12-02-~53
'ﬁgbashish'xazumder,'é. coms - 22-01~57
Famkhogin Haok: ., (ST), BeA. 01-03~60
Hse Hilda Mary 6ynrem,(ST),P.U. S 07-12-50
Abdul Mutalib, 3. Sc. T 01-01-57
Sujit Mishra, 3. sce | ©717-01-59
_ Sjed Ta ffigue uussaln, Be Sc-in_ T g 20 09-58
.. Dhsni Ram Das, P. U. - 07-02-50"
’ 25-12-57

L h .%ng\h
N
ANNEXURE — ]
(FrGasdt)
4. 5. 6. 7. 8.
07-09-77 01~12-82 16-11-82 PR
15-03-74 01-12-82 16-11-82 PR
14-11-77 01-12-82 16-11-82 PR
06-04-74 01-12-82 16-11-82 PR
22-01-77 01-12-82 26-11-82 PR
03-02-74 01-12-82  16-11-82 ' pp"
20~06-83 13-05-87 20-06-83 DR
22-10-83 13-05-87°  22-10-83 ' DR
20-06-83 - 13-05-87 20-06-83 " DR
10-04~78 7 01-08-83 = 15-07-83 ~ pr-
05-05-83° }3-05-87 - . 05-05-83 DR o
07-09-83 © ~ " 13-05-87 . 07-09-83 . DR {Resigned)
09-03-83 ° ° . 13-05-87 = "09-03-€3° " ‘DR .
2306477 . . 01-08-83 - 18-07-83 . ©" pr " *
' 02-05-83 - 13~05-87 02-05-83 . DR
30=05-83 13-05-87 4,3Q*05*83 DR
14-02-78  ~-  (1-08-83 - 05-07483 R
31-12.-80 13-05=87 07-07<83° DR
© 08-09-83 13-05-87  08=09-83 . DR
06-10-83 - 3Q=05-87 -  06-10-83,. DR, .
26-02-78 01-08-83 22-07-83 .. PR - o
02-05-83  13-05-87 . - 02-05-83 .. DR . L



e Zel LT
S/S:RT

zhiv Sankar 3asumatary(S7T), iehae
vradip Kr. Dey; SeSCe V
Se3e Tiwari, B.Com.

suman Purkayastha, 3.Sc.(Major)
smri Lama, Behe
Sudip Paul Choudhury, He3eLeCe
Joydeep Das, 3.35c.

..joy Goswami, 3.Com.
satven Bora., BeSCo

malind Chakrabofty; B.Come.
Zipul Kr. 3Zora,B.Com.
vankaj Kr. Moitra, 3.Com.
Kalidas Paal, 3:éom;(Major)
Dulal Ch. 3iswas (5C), B.5c.
Madan Majumder (3C), 3.Gom.
Arel Marak (ST), Sohe

3ubal Ch. Das (3C), He3.L.C.
/1. Haokhoseizau (ST), M. Com.

#artha Roy (sC), B.Com.

DRt

AdVOLSE

16~04-66
11~05-64
01-06-69
26~10-69
13-11-57
01-~03-52
15-00-55
01-12-58G
17-11~53

20-12-62

01~-05-57
16=~11-~53
01~04-65

10m05155

23-12-867

$ - -16-
- v
20=04-92  0§=04-95
11-05~92  19-03-95
26-10-92  19-03-95
05-05-92  08=04-9%
'19-01-93  19-03-95
03-11282  02-11-35
20-07-92  19-03-.95
20--07-92  19.03.-95
C1-12-92  03-04-55
16-09-91  16-09-93
13-05-90  £3.06-92
29-05-92  19-03-95
09-03-93  05-04-95
06-08~92 ©  (5=04-95
25-02-92 ° (3=04-95
'12-04-91 - 2902293
11-02-85  25-05-57 .
30-06-92  (35-=04-95
12-04-91  19-04-93

03-07-97
02-07-97
01-07-97
03-07-97
01~07-97
03-07-97
02-07-97
03-07 -9~
02~07-97%
02~07-97
02-07-97

02~07-9"

02-07-97
02-07-9"

02-07-95
- 02-07-97,

02-079%

01-07-9*
- 02=07-97

-,

o

TR e e e sew mw

-
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7 - ANNEXURE-2
L QU IHE COMMAISSIQHER QF GENMTRAL EXCIRE  Byivit ’%Pi. )

<.vux’»'
- e
«

\
SATLISHMENCORDER N, 129 /2000 DATED, SUILLONG THE | B3 By ARy {F‘D"E
J ~
: “ublect O Estt promotion, transfer and pasting In the grade of Suprt
Gr. 'B" - order regarding.

PART -1 PROMOTION

The (ollowing Inspectms of Central Exclse & Customs are hereby promoted to 4

of Superintendent Gr. '8' In the scale of payv of Rs. 6500-200-10,500/~ with. of‘-’tf ‘I
date they take charge of higher post at the places of posting with Imm="ate sfact’ ;}:
further orders,

t

SI.No. ‘ Name

01 Shil Dinesh Mahanta

02 Shri Gangadhar Das .

03 - St Sayeda Jasrine Begum \,/{

04 “hil Debendra Mushahary .
05 shri James Dohling

06 Shri Karendra Nath Dalmary

07 Shri L. Hau Fahriem

08 Shrt Jyotish Ch. Das

09 Shri Bellram Das

The Seniority of Shri Dinesh Mahanta will be tixed by.placing him in thc
below Late Pinaki Shankar | Roy and above Shri P.S, Purkayastha MNo. 2 wi
Promoted to the grade of Superintendent vide office Estt. ordey Mo, 41/9
20.03.98.

The Senicrity of the other officers will be fixed In the order shown abave

Ihe pay in respect of Shri Dinesh Mahanta on promotlon should be &

STy
the stage it would h

ave reached had he been promoted from the date Shd P.3. Put
No.2 was promoted and he would be deemed to have bﬂen promoted to thr
Superintendent with effect from the date Shri P.S. Purkayastha No. 2 was premoted, Al g
be entitled o any arrears of pay for the period preceeding the actval date of promoth ol

The other officers promoted vide this order are hereby asked to exercise opt‘,
cie montn from the date of promotion as to whether thelr taltial pay should be ‘

higher post on the basis of FR 22(1) (a) (1) stralghtway without any furthar reviaw ¢n o
Increment in the pay scale of the lowver post or thelr pay on promotion shauld ba fxd -m e
in the manncr as provided under FR 2?2 (a) (i) which may be refixed under the provia 23

¢ (@ {1y on the date of accrual of next Increment In the scale of pay of lowar pogy
once exciclsed shall be final,

i the avent of refusa! of premotion they would ba tebarred fram prem
poerlod of oo vesr

LaAvoeasc,
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AT TRANSFER AND POSTING

“he fallowing uansfers, postings and adjustments In the grade of Superintend i
‘B, 25e vereby ond ared with Immediate «ffect and until further orders. ' i
JShNe. o Name O L1 IO _-___-__T.Q.M__m_.] \g
{01, : Shri Dinesh Mahanta ' Tezpur Range N. Lakhimpur Range
! (lonpromotion ... _ TezpurCEDWI. Tezpur CEDwN, | 2 |
©02. | ShriGangadhar Das . Hars. Audit Unit Supdt.(AdL) 1 ¢ ;
© fonprometion) . Guwahan | CEHars Office, Shy. | |
G3.  Smt. S Jasmine Begum Technical Branch supdt. (Tech.) ‘ .
" onpromotion) i TinsukiaCEDWn. | Tinsula CEDbn |
G4, Chel ), stish Ch. Das | Teepur Nange Cupdt, (Teeh) o
, ~ _(on promotion) |  Tezpur CEDIvn, |  Tezpur CEDivn. \
‘ 5.  Shri Bellram Das \ Numalligarh Range ' Sonarl Range \

(on promotion).

Jorhat GEDivn.__ | _jorhatCEDivn. _

The following officers are hereby placed at the disposal of Commissioner of Cusiy
NLR, Shillong. ‘

SI.No. : N;me ' ~_Present place of posting:
0 Shri Debendta Mushahary Internal Audlt Branch, Shmnng

_tnpromotiom o :

‘ 02. 1 Shri James Dohling | Customs Hgrs. Office, shiifong

| “(on promotion) . __ L s ,
03. * Shri Karendra Nath Dalmary : Hatisar Land Customs Statlc

o _ i (on_promotion) l .

" 04 shriiL Hau Fahriem 1 Antl Smuggling Unlt, CPD, AIT:

. tonpromotion) L » ]

NOTE - i This promoticn order is issued against the vacancles arising out

[y

promotion to the grade of Assistant Commissioner which was Issued subject t©
outcome crder in Civil Appeals No 257 of 1938 and 4004-07/87 with CMF No. 16Q
and Q014 88 and Writ Petitions No. 50588, 2635/81, 512535 and 12001’83453'
pending hefore thie Hon'ble Supreme Court and subject to final order O.A NG, 3/9}
CAT Muemb_i Bench by Al India Customs Gftieers Assoclation and sublect to reviews
event of the officer () promoted, being roverted back to his/thelr parent cadre, the™
prometed vide this order will atse ke fiable to be reverted back to the parent ¢adre,

S This otder isossued as pet the CATS order in Misc. Petition No- 131 /8%

dated 3.0 96 but subject to the uatcome of the original application Ne 101 /96 -

bofore the tton'ble CAT. C wahatl

Tl
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f(( | - 16{ - : '.

tinte st slheet (8) 1 the hlmw- promotion oulw will be ccvmted as lm;n«tm(

Phe above =00 v valrased 0 Customs will Joln as Supe.inty nf'énl Cr nroi, wﬂo;

present places of posdnes tl such time thelr orders of transfer/posting is dculdecl"
Commissioner, Customs NFR, Shilic 1.

sd/
ofc

| CENTRAL EXCISE, SHILER

CNo. H(3)28/ETIN/2000//Lup~7 2 | Dated: /g - 13 ‘ﬁ'

Copy forwarded for Information & necessary action 1¢:-

1. The Chief Commissioner (£2), Central Excise & Customs, y5/1, Strand _ROad, C‘f '
House. Calcutta - 700 001.

The Commissioner of Customs NER. Shillung, He Is requested to declde nostings
Superintendents released to Core e,

>0 The Commissluner (Appeals), Customs & Central Txclse. Guwahati.

A The Additional Commissioner (Tech.), Central Excise i1q 7. Office, Shilleng. 3
5. The Deputy; Assistant Commissioner of Central Exclse . DIV .,,‘
.copy meant for the concerned officer (s) Is/are enclosed. : 3“”',

6. The Deputy/Assistant Commissioner of Central Fxclse qut, > lm"'»

R 4 J5E
Shillong. The copy meant for the concerned officer Is en;lo;ed A
7. The CAO/PAQ, Central Excise & Customs, Hqrs. Oftice, Shillong.

8. Sri/Smt. e e fOT cOmpliance, ' "&

9. Azcounts | & II/ET I & i/ Confdl. 8r./CIU-cum-VIG Br. of Hyrs,. Office, Shillong. | ’3% ¥.1%.
10.The Ceneral Secretary, Group 'R’ Superintendents’ Assoclation,/ Group 'C' Exscythis ¥

A‘.l '
Otficers’ Assoclation. Customs & Central Fxcise, Shillong.
V1. .Guard Tlle.

He. ADODITICNAL com 1ssno~ss,,
' CUSTOMS & CENTRAL @R
SHILLQNG.

Attested

AdvocaiOe



- ANNEXURE - 3

SENJFORITY LEIST OF INSPECTOR AS ON 0L1.05.2001.

;"iiiio. | Name & Educational Qualification -Date of Birth | Date of Dateof | Date of Whether [ Remarks
: T - Apptt in. confirmation | appointment | DR/PR '
Gowvt. service | in Govt asinspector | as
i S/shri -
T 02 03 04 05 06 07
AT blba Prasad Neog, BA , 29.08.52 22.07.76 10.10.81 22.07.76 DR
2. Bikash Kumar Saikia, (ST), B. Comi. _ 01.01.57 .08.03.82 13.05.87 08.03.82 DR
3. | Chandan Kr. Chanda, B.A 10.1255 25.01.77 13.05.87 i8.01.82 DR
4. Chandan Biswas, BSc 24:07.57. ~01.04.82 i3.05.87 01.04.82 DR
5. Dibakar Choudhury, B.Sc 07.10.57 - 09.07.82 13.05.87 05.07.82 DR
B Sudip Kr. Nandi, B.Sc’ 01.0251 | 07.09.77 01.12.82 16.11.82 - PR
- 7. Amit Kr. Deb Matric 011041 | 06.0474 | 011282 | 161182 PR
8. Smt LllydaShangpllang (ST) BA_., 27.0152 || 03.02.74 011282 |- 16.11.82 | PR -
9. . | Pankajlal Singha; BA -~ = .. ~28.01.60 ~.20,06.83 .13.05.87 | - 20.06.83. DR
{740, | Tarun Kr. Singha, B.Sc_ 010257 | 221083 | 130587 | 221083 "DR
' 771 | Pannalal Singha, BCom 300158 | 200683 | -13.05687 | 200683 DR
--32. | Ashok Kr. Dey, BA.. 1 .10.06.53 | 10.04.78 | 01.08.83. ~15.07.83 - PR
. 13,7 | Smt_H Memcha Devi, BSc 011257 | .05.0583. | 130587 | 050583 | DR
K 4, Debashtsh ‘Mazumder, BCom T 220157 | 020583 | 13.05.87 ~02.05.83 DR
f'-"jﬂS.f-;-:lamkhogm Haokip,(ST); B. A——:_. 01.038. 60 1 -30.05.83 | -13.05.87 | 30.0583 DR
"u& | Smt Hilda MarySynrem (ST) PU - 1 07.1250 | 14.02.78 01.08.83 - 05.07.83 PR =
~ 47 [ Abdul Mutalib, BSc . 701.0157 - | 311280 | 13.0587 | - 07.07.83. DR
48 4 Sujit Mishra, BSc coL . .47.01.59—] .-08.09.83 13.05.87 08.09.83 DR. .
- T39 [ Syed TafﬁqueHussaln BSc | 200958 - | 061083 | 30.0587 |- 06:10.83 "DR
- | 20_ | Dhani Ram Das,PU_ T 07.0250 | 26.02.78 | 01,0883 | 220783 PR R
77217 Pabitra Kataki, B.Sc: 251257 | 020583 - vw13 0587 |: .0205.33 -PR- K
@ {732 [ Jasabanta Mazumder, BSc |7 03.0161 | 180583 | 130587 | 18.0533 DR
¥ov ~ 1 E3 .fRaJkurnar Kalm BSc i -15.10.56 |- 05.05.83 . “13 05 87 | .05.05.83 DR
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01 02 . 03 04 05 06 07 08
24. | Dils. Debajyoti Sinha, M A 10.01.58° 1506.83 | 130587 15.06.83 DR
25. | Ganesh Ch. Sharma, B.S¢c 01.03.59 04.08.83 1305.87 04.08.83 DR
26. | Joydeep Dutta, B.Com 01.09.56 01.09.83 13.05.87 01.09.83 DR
27. | Hom Prasad Sharmah, B.A 20.01.57 22.10.83 13.05.87 22.10.83 DR B .
28. | SwapanKr. Nath, BSc 01.01.58 07.09.83 13.05.87 07.09.83 DR On Deputation with DRI, New Delhi
29. . | Tridip Ch. Roy, BSc 18.01.57 30.08.83 13.05.87 30.08.83 DR o :
30. | RahulSinha, B.S¢ 29.1158 13.05.83 13.05.87 13.0583 . DR On Deputation with DRI, Siichar
31. | Imdadur Rehman, M.Sc 03.01.58 07.09.83 13.05.87 07.09.83 DR
__32. | SagarKr. Dutta, BSc 31.0857 | 110783 13.05.87 11.07.83 DR
33. | Dwigendra Mohan Das, BA '01.02.57 15.09.83 13.05.87 19.09.83 PR
34. | Nikendra Singha, M A 02.09.58 02.05.83 13.05.87 020583 DR
35. | Naziruddin, B.Sc 04.10.56 | 200683 13.05.87 20.06.83 DR .
36. | Sudip Kr. Dutts, BA 31.1258 10.0583 13.05 87 10.05.83 UR On Deputation with DRI Silchar
37. | Hem Chandra Kaiita, B.8¢ {H) 01.01.57 07.03.83 13.05.87 07.09.832 DR ' ' '
38. | Dambaru Borah, (ST) 01.07.55 G8.08.83 13.065.87 -08.06.83 DR
39. | Debeswar Chandi (1), BA 01.03.58 17.09.83 13.05.87 17.09.83 DR
40. | Prafuila Kr. Taye, (5T), BA 01.10.58 | 061083 13.05.87 06.10.83" DR
41, | Thangchuoilo, (ST), BA 01.03.52 16.0583 - | 13.05.87 16.05.83 - DR
42. | Tushar KantiSen, B. Com (H) 15.01.57 16.0983 | 130587 | 16.0983 DR
43. | Niharesh Nandi, (SC), BA - 01.11.56 10.11.83 13.05.87 10.11.83 DR
44. | LarhoKrelo, (ST), BA 01.03.60 | 1210383 13.05.87 12.10.83 DR
45. | Sakkam Kilong, (ST).BA 04.08.59 01.10.83 13.05.87 01.1083. | DR
-46. | Dilip Kr. Gogoi, B.Sc 4 010956 | 111183 | 130587, |- 111183 | DR
4/. | Bibhuti Bhusan Borah, B.Sc ] 01.0357 | 061083~ | 13.0587 . 06.10.83 DR S
48 | Shyamal Kr. Dutta, B.Sc : _ 25.01.57 011183 | 130587 | 011183 DR
49. | Ashok Kr. Chakraborty, B.5¢ 011158 | 010284 | 13.0587 . 01.0284 DR | B
' 50. [ Khagen Borah, B.Sc L 1..01.0159 | 011183 |- 13.05.87 . .01.11.83 DR - -
_51. | Bijoy Bhusan Baruah, | 01.09.59 07.0983- | 13.0587 | 07.09.83 _ ‘DR
2. | PhaniBhusan Roy, B.Sc . 01.0856- - | 050983 | 130587 .| 050083 DR
53. | Dipak Kr. Deb;BSC B |, 16.01.58 [ 06.0983 | 130587 | 060983 DR
94. | Basudeb Bhatacharjee, MA ~23.0258 | 260983 | 13.06.87 | -26.09.83 DR
95. | Imranul Goni - . ' - 111056 | 241083 |- 13.0587 | 241083 | DR
96." | Subhasish Guha, B.Com -03.03.60 | 06.10.83 -13.05.87" | 06.10.83 DR
[._S7. | Dilip Kr. Chettri, BSc - ' 01.03.57 | 190283 | 13.05.87 25.05.83 DR L S o
_58. .| Parag Kr. Baruah, BA. . | 12.10.58 10.11.83 13.05.87 10.11.83 DR On Deputation with DRI, New Delhi
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651. | Sanjib Kr. Borpujari, B. Sc. 11.09.68 06.04.92 08.04.95 08.02.00 PR
852, | lugalKr I shon B Com 130180 i5.12e2 01.04.56 $8.02.00 FR
653. | Smt Jaimole KM, B. A. 19.05.66 150591 01.04.95 08.02.00 PR
654. | Sandip Das (SC), B. Com (H) 21.12.63 30.08.93 01.04.96 08.02.00 PR

- 655. | Kanakeswar Goswami, B. Sc. 010164 07.02.86 10.11.88 09.02.00 PR
656. | Nishitush Choudhury, HSLC 04.05.65 18.06.86 10.11.88 08.02.00 PR
657. | Mahadeo Pradhan, HSLC 220260 | 041280 01.02.82 09.02.00 PR
658. | Bimal-Jyoti Dey, HSLC - 28.02.57 04.12.80 01.02.82 08.02.00 PR
659. | Ranjit Das, HSLC 02.09.57 05.12.80 01.02.82 08.02.00 - PR
660. | Smt Suchana Dey, HSLC 19.01.67 08.01.88 08.01.90 08.02.00 PR
661. | Kamaiakanta Das (SC), HSLC 01.01.58 17.03.81 01.02.82 10.02.00 PR
662. | R. K. Ibongsana Singh, M_A. 01.04.66 17.07.78 01.08.80 11.02.00 PR
663. | Smt Kwianti mon Diengdoh (ST), P. U. 17.02.64 " 01.08.89 01.08.91 08.02.00 PR

| 6€4. | Banlurlem Lyngdoh Tron (ST), P. U. 07.06.67 17.07.89 01.08.91 08.02.00 PR
- 685, | Smt iorilis RMyrtheng {(ST), E. A 7.41.6¢ 21.07.85 04.06.91 08.02.00 FR
1 666, | Anil Saikia, P. 1. 3008 64 25.08 8¢ 23,1191 08.02.00 PR
667. | Sanjiv iXr. Sethi. B. A 24 07 66 10.11.89 231191 039.02.00 PR
-868. | Niranjan Malakar (8C), B. Com 30.10.59 - 18.09.89 231191 08.02.00 PR
| 669. | Smt Malabika Roy (SC), HSLC 02.01.66 15.09.89 231191 08.02.50 PR
| 670. | Shyamal Deb (SC), B. Com 01.11.62 051283 01.0496 | 08.0200 PR
671, | Kajal Kr. Mandal (SC), HSLC 05.10.67 200989 | 23.1191 08.02.00 PR
672. | David N. Sangma (ST), P. U. 01.01.60 - 15.0989 | 231191 08.02.00 PR
673. | Smt Bansharai Kharkongor (ST), B. A. 19.12.657 190989 |. 231191 | 08.0290" PR
674. | Ashish Dutta (SC), B. Com 29.03.67 13.05.94 01.04.97 | 08.02¢90 PR
675. | Ram Bilash Das (SC), B. Sc. . 27.12.71 16.05.84 | 01.04.97 -15.02.00 PR
676. | Smt Hatkim Lhovum (ST) ©'01.03.65 16.0594 | 01.04.97 11.02.00 PR
677. | Darilang Pakyntein (ST), B. A. -28.12.67 .01.0694 . |- 01.0497 - 08.02.00 PR -
678. .| Utpal Das (SC), HSLC - 28.08.71 120894 | 01.10.96 08.02.00 PR
679. | Parag Kanti Das (SC), B. Sc. - 01.03.67 240292 | 16.0197 08.02.00 - PR




23 ANNEXURE - 4

To, Date : 04-08-98,

The Cdmmissioner,
Central Excise,
Shillong.

Sir,

Sub : Denial of Promotion.

Please refer to my earlier Teépresentations dt.
4.8.95 against Establishment order No,. 167/1995 d¢, 7.6.95,
against order No., 25/95 dt. 4.8.95, against order No. 309/95
dt, 16.10.95 and against order No. 130/97 dt. .19.6.97, I
have not received any reply  to the above mentioned
Tepresentationsg wherein, I hag sought clarification for
withholding My promotion. I opce again draw your kind
attention to the Establishment order No. 92/1998 (¢, 26th
of June 1998, 7 have to state that my name has been figuring
Ist in the order of seniority list, but I have been denied
& Dpromotion for reasons best known fo the department. Inp
this-connection, I state that T have not been communicated
with any adverse remarks in my Annual Confidential Report

Since last 10 years and I donot have any departmental

Proceedings against me on adverse grounds,

Inspite of that, I gap in  total darkness

regarding the denial of my promotjon, At this moment I am on

leave on medical grounds, so kindly send the reply to my
residential address given below. '

Hence 1T request the Commissioner to kindly
clarify the matter regarding my withholding of promotion,

Yours faithfully,

(

7%~ 74 - ( SRI S.P. NEOG )

Inspector,
Central Excise,
L.K.R.B. Road, Nabin Nagar,
Guwahati-781 024,

Attested

Advocate. ‘

X

972-9%3 y- 94 4°
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_, To, Date : 05-05-2001.

The Commissioner,
Central Excise,
Morelo Building,
Shillong.

Sir,

Sub : Withholding my promotion.

Please refer the seniority list issued by the
department on 1.9.98 wherein my name is in No. 1 slot of the
aforesaid seniority list. But my name does'nt figure in the
promction order No. 129/2000 dt. 15.12.2000, and received by
cur office on 20.1.2001. I have representated. . my case several
times earlier, I am yet to recejve any reply from your office,
for this act of denial of promotion. As a result, I am totally
in the dark about the happenings in the department and
subsequently the non-communication .about my case. I have not
received a single letter, as to why I have been denied and
deprived of my legitimate right to promotion on seniority
basis.

In this context, I have to inform,you_ghat I had joined
the department on 22.7.76 as Insﬁector, Central Excise. I had
passed all my departmental examinatiions in one term and
dccordingly confirmed in the present post. I further state that
I have not been communicated with any adverse remarks in the

Annual Confidential Report for the period earmarked for
promotion.

Hence, I request the Commissioner to kindly inform me
48 to why my name is always in No. 1 positijon and still, T am
not being promoted to the post of Superintendent.

Yours faithfully,

£ 5 200)

( SRI s.P. NEOG )
Inspector,
Central Excise, Makum Range,
Tinsukia,

L“\ﬁ'@sﬁ%ﬁ

Adwcme'
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:The fo lowins T
LXCise are harebv allowed the Cfi
the Acp Scheme as. per the recommendations o)
in the sc°le of »nay oi %, 6,500~200~1O

‘Sl.¥o. 'Name (o) the

2o eNO . <‘/shtﬁf“: 2SI

C1. '-Dlnesh MthnL

G2. ‘sGangadhar Das#

03. | uebendra qosdaaary
0¢. . James DthLWC

05. karcnof":mstd Dalmary.
ce. Dipak Roy C 1oushury
7. Sahtanu Ky Chalia
ST Faizuddin “als,

Ca. Kumud Chardra L2ka
VR ZBeMJ”PfQSQQ“JCl;hi
it HMulul saruan

i2. 4Chandan:Kumar Chénda
3. Chandan Biswas

14. Dibakar Choudhury
15, . Pankaj.la M iSinha
1s, Tarun Xre. Siﬁgh
7. -Panalalbs;nha

18. o aSmt. . Memcha Deyj
9. . _Debash;sh&MaZumdar'
20« AbAul wutalin

21. 'Sujit‘Mishan

22, Syed . Taffloue HuSsain
23. . Pabitra Kata ]i_“'“
24. Jesabanta Mazumdar-
25. .Raj Kunar Kalia

26. Jatin Chandra pag

C7. } Dils Delajvoti Sinha
25, ‘ Ganesh Chandra Sharma
29 Joycl: s Duﬁté

3¢, Hom.P:asad<Sharms

;. | - 25 -

 ANNEXURE- ¢
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/d‘oxyloﬁngyg@gs;oo;@gssxps;gwpy CbulRmL uxCIuE 225305 SHILLONG.
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resr ProgreSSlon Scheme Hn' the
~tors~ implementatlon .Of order

Lk

- e
. ' ey .

rst financialpupgradatlon under
£ the Fifth Pay. Commission
+500 w.e. f° AuquC 9, 1999.

.

,;Preoeqt place ofmpostlng

-

~—ce

Tezpur Centrol Excise
Guwahaol Central - Pxcnse
Hqss. nuolt, ShlllonJ
'nlzawl ‘Customs Divn’
Cusooms erS-«Shll10ng

.Guwahatl Cenural EXcise. -

'ﬁCustoms Hors.‘shlllong

uwahatl Customs Divn.
GuwQuasl Central Dxcise

:4D0R¢Io, New Delhi

'Imphal Custows Divn.

Dhubrl Central Excise
Agartala- Customs Dlvn.:'
Guwahatl Central ch1seaff
Imphal Customs Dlvn.
KarlmJanJ Customs Dlvn-

-vGuwahatl Central Exciie

g,ollchar Central; Lxc1sejf

,7Agartala Customg- Dlvn.¢

”Alzawl Customs Dlvn.

Tlnsukla Central bx cise
Guwahatl Central E?cioé
.lerudarh Cenoral Excise
Kaer“anJ Customs Divn,
Commr. (Appeal), Guwahati
Tln51kla CeQLral Excige
ouwahaol Customs Divn.
GuWQPdCl Central Exci
ilchur Central Excis

Dlorugarn Centrdl Excise,

Cond..o P/2-

iy Sreewe @
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31. ' Swapén Kumar Nath ;;T_”;tf,” ;D;R}I;;vVew Delhi

232 v Trlle Chandra Roy . - ' Silchar Central LXCLsc
33. Rahul ulnha . S - DeR.T., Silchar ks
34, Imdudur ‘Rahaman - o ﬂ_;vDimapur;Custcms Divn.

35, . Bagar Kumﬁr Dutta o . Karimganj Customs Dlvnw |
36. Dwigendra Mohan Das . Dhubri Central Ex01se zﬁﬁ
37. Naziruddin ' - - Guwahati. Cestoms Divn.
38. ,faudlp Kumar. Dutta . ~i% . DeReLas: ollchcr‘zgya_nxi;g;
39. dem\Chanara Kalita ;st:t"u:ff“Guwahatl Central EycisehJ“
eO. Debeswéf Chandi - ‘ ".VZ:? ‘iDlmapur Customs Dan...'v
41.  Prafulla Kumar Taye o " Dimapur Customs Dlvn.-n“J
42.  Thangchuolio ‘ . Aizawl Customs Dan.

43. - Tushar Kanti Sen - Agartala Customs Dlvn. -
44¢..." " Niharesh Nandi ° 3 Cuwahatl Central uXClse e
45, “ Larho Krelo- , | -iDlmapur Cus toms Divn.

46 . Sekham'Kilong. . NeCoBe,. Imphal '

47, Dilip Kumar Gogoi . lerujarh Central Exci“e3t
48 . Bibhuti Bhusan Borah _ lerugarh Central Dxc1se
49. Shyamal Kumar Dutta ' " Guwahati Customs Dlvn. '
50. . 1AShOk-Kro Chakraborty - : Imphal Customs Dlvn..

51... Khagen Borah _ - .~ Guwahati Customs Divne
52. ~ Bijoy Bhusan Borah "Alzawl Customs Dlvn.
53. .Phani Bhusan Roy Choudhury | Silchar Central - x01se
54. Dipak Kumar'Deb ’ . ’f’uuwahatl Central £x cise
1f 55. N:Basudéb‘Bhattacharjee ' CCustoms Hgrs . Sh;llong.
56... . Imranul Goni - Dibruyarh Central Excise '
| 57 . “Subhashish Guha | . Guwahati. Ceutfsi“txoise
‘ 58. . ' Dilip Kumar Chettri ' ACustoms qus..Shlllong
59. _Parag Kr. Baruah ‘ D.R.I., New Delhi®
60. . Asit Chakraborty ‘ jiKarlmfanJ Customs Dlvn.‘

- 58l - Binayak Bhattacharjee 'bllchar Central Ex01se
52. Ashish Adhikari | Customs qus. Shlllonc.
53, Biswendu Dey o Guwahati Central Excise
64. Subir, Das " D.R.I., Guwaf')a'ti“'f
65« Bikash Ch. ath | ' Dhubrl Central Lxc1se
6. Niharanjan Deb Roy | bhlllong Ranoe.'

67 Guru Prasad Das - Tezpur Central. Excise
68 . Bhaskar Xanti Bhattacharjee Karlmganj Customs Dwvn.
69. . . Panalal Dutta , " Digboi Central Ehc1se
70. Gopeswar Ch. Paul ~ Dhubri C= ntral Excise
71 | T ﬁﬁgwuf'bbllLon
T2 Fapoim: .4 i

Mrinal Kanti Coswami Customs njrs. Snil

COfltdl...P/B-
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34.
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88.
89.
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\ttendla Chanora

“abhljit Dey

Sasanka Sekhar Das
uukﬁlbur RCthgp
adlndu Daq

Ch nora Dexa

Lal a0

bsPljush_;aner]tt

Hdnlf Alam ﬁora

L Swwpnatur Mohanta;m

rlpada Roy

. ?c,lndrc kumdr Bora

'Vﬂjlt Kumar dandy

unaranl Bora
nbdul Munlm,__

Lahlad orboran

-Qc 1ndra Patha%

Talukdar

"Ltknendra Natn Sonowal

tenora l\ufnar oauua

J;laram Pegu

'_Rgtneshwar Doley

tesh sononaW
uohn Oscar Marak

lyaram oley
B;shnu RamAtore
”“iohéﬁoliaoi Sailoi

-,mbaru Bhaktlarl

_ Faul Peter Kujur_v;
“njlt Debnath

Raj Kumor Dorendrawlt Singh

_ hqratosn hunar Das

“areshwar Goswami
Sanjoy Kumar Magumdar
zuacddha

Raj’

Pratim Dutta

Koﬁar_Debendra Singh

Qubir'Dutté‘ Choudhury

raj Kumar bur ‘Chandra olngh
Lgoru Rustom Mon

Vanzakhup Hungzo

+hivaji Chanda

(No.1)

Ratnangshu Chékraborty

khanidhéL Kakoti |

Gobindana Kalita

Leendra

Guwahatl Customs Dlvn.

uwahatl Customs Dlvn.

Jlek

nphal Customs Dlvn.

2

Dlmapur Customs Dlvn.

H‘Gawahatl Customs Dlvn.és

AVTlnsukla Central Excige:

'vKarlmgan

Guwahatl Customs DJ.vn._",,:.,_~

Karlmganj Customs Dlvn.iu

[,Tezpur Central Eyc1se

Guwahatl Central Exc10~;£

Guwahatl Customs. Dlvn°

N

Customs -Divne

Karimganj: Customs Divii:;

. Dhubri Central Excise,

.Dimapur Customs‘Divn,

“‘_\ ‘C'.I_)AI If‘ﬂphal
VOIDA

“Dinsukia Central

Guwahati Central.Exclse .

R VN

Aizawl Customs Dan- e

iJorhat Cehtral Exc1se

,,,,,

-Tezpur Central Excise.

LTS . \‘.1:.4.

'lerugarh Central mxc1so§g

Dhubrl Central Ey01se g

s

.Dlmapur Customs Dlvn._ai;

DA

Dhubrl Central Dx01se Nan

Hgrs.. Audlt,,Shlllong Y

‘.Tlnsukla Ceutral Dxc1se

Karlmcanj Customs, Dlvn-;?

-_Customs~uors.,Shlllong

Imphal Customs Divn. mﬁﬁs"

New Cus.House Alrpool
Mumbal.‘. -

Guwahatl Customs Dlvn.:_

‘harlmgaoj Customs Dlvn.

DeRsTa, Dhlllong.

it . &

Imphal Customs Dan.
«CeBo Imphal a N
Jorhat Central uXClse._
Ac1sew:
Antl—mva 1on, ahlllOﬂg.iht
Karlmcanj Customs Dlvn.".

Guwahdtl“,ustoms Divn.

Gurwahati C;Mttsl ﬁxc«ss

( e o Duvn.
Tabde . o PS4
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118.  sshim Roy - ‘ D.R.I., s llchur j
119, Fallav Lochan Saikia ‘Tinsukia’ C@nLral uACloe.
120, Nirﬂal;Kumar Das Silchar Central T“xclse -
121. j'vrazaH“Kuhar Phukan vGuwanatl Cenbral nxc1se
1224 CDankaj‘Kanar Jhattacharjee - Gudahatl ntral xc1se';h
123.  sSanjeev Rimar Cnairaborty . 8- 1lchar Central ExClse o
124;7‘Csnaglrat Baruah’ Guwahati’ Centrél Exc1se"
125. “'D;Kasn_Chakraborpy " Guwahati’ Customs Dlvn.
126% Nobendu’Narayan;Roy : Karlmnanj Customs Dlvn.~
127.:;HLobendu"shakar'bas Silchar Central Lxc15e N
128. Kailash Barman - ‘C.B-Io,'uuwahatl -
129. Tafiruddin Ahmed | Customs fqrs. Shillong. =
130. Binov Kishore sSharma ' Guwahati- Customs Dlvn. )
131. Cayanta Dhattacharjee ~ Customs’ ngs.‘ohlllono.
132; PrasahnalSharha' f fﬁ“Tezpur CCntral LYCloe
233. Dwipen Chandra Bania ?'Cuwahatl Central Ix01se”
134, sabul’ Mazumdar ' | ‘Guwahati CCntral Excise
135.. Xshitendu Kumer Malakar Customs quSD_Shlllon -
136ff”fbam1ran Das ‘ ‘”d ' . Guwanatl C@ntral LXClSP T;
1374 bou,'uate S o Hcrs. udw Branqh, Shlllono
138u’7}oeepuk Méhéﬁfé'ﬁ,‘ Guwanatl Customshbl§n.f“"
139. ' ialkhoneh Simte Lmphal Customs Dlvn.
140."'halzadal ' o bllchar Central LXClse
141. vuayanta Kumar Patha] : Tezpur Central E%cmse ’
142.% Kiran i - - Thaoa | ' Cus tomS"nqrs. Shlllong. "
143w 7'uayanta Banik Guwahati Central Ex01se
1447 © 1id. Shardul Ahmed Guthatl'Central XClse
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first week of Jduldy, 1999 would brocess the cuses that would
mature durlng th. . period October 1, 1999 to iarch 31, 2000.

I Gat 1o make the Schogs operational, the Cadre Controlling
| Authorities shal L constitute the first Screening Committee of
l the current finineiql year within a month from the date of issue

i Of these instruciions to consider the cases that have already
-4 reatured or wouldi he maturing upto March 31, 2000 for grant of

i benefits under 16 AP Schemes The next Screening Committee shall
{‘be constituted :: por the time-schedule sujgested abovee. :

7o Ministrﬁns/bepartnmnts are advised to.explore the
POssibility of tlkecting savings so ag to minimise the additional
financial commi. i il hat introduction of the ACP Scheme may

entadl,
8. The ACY Sehae chall become operatlinal from the date of
lasuc of Fhie Hoddeo Menorandunm,. - .

9 In so £ o~ 4n
Accounts Depar., ks
Contviltation wi. ot

Persons serving in the Indlan Audit and
e conecerned, these ordevs lssue aft-er
e Caunpibrod ier and Auditor General of - ndia.

10. The ¥..:th Conkral Pay Conmission in Paragraph 52.15 of i
lts Report Rag s Selarately recomnendes o "Dynamic Assured
Carcer Frogres:ion Hechantom ™ fop different streams of doctors, =
It has becn decided that the said recommendation may be- conszis
dered separatea; . by the administrative Minlstry concerned in o
cousultation wi Lthe Department of Personnel and Training and 1
t..a Departnent O Expanditure. ' ) . ' f
- o . _ _ ' ' s i
. ;/}k. Any xgzfrpxntntimn/clarification of doubt as to the_scope i
}* “and meaning of the provisions of the ACP Scheme shall be given
[ by the Departm, o o Yersonnel ang Trainiag (Establishment-D)- '
L 12, All Miie

HStrles/Mepartments may give wide circulation to
these Instruct.i s For quldance of all concerned and also take t
lnanediate Step 4o in:lenent ¢he Scheme keeping in view the L
ground situatico, ﬂytuining in scrvices/cadres/posts within their v
admiuds brat e risdlotlon, ' S

13, Hindi Yersion wyogla follow,

e

S/

i
j
g -I.'.
i
( K.k. gua ) Ll :
Director(Establishneqt)Au -
I
- "" . v
"1 '~-f;f" r-'
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- :,'al‘upgrndation
= Avillable Will pg' Rsala, 3¢ )
2vel, SIe shall be n, ¢
Shall pe filleg

~,300~18,3§9. Beyong
financiq upgradf'f’\‘}"“‘ﬂﬁ"d“ﬁ_igher Fosts
strictly on - FANCY bagsed Fromo: s .
3. The financig) benefs. ., Under the ACEF Ser: e shall e dranteq
from_the date of Complot in, S the igibility I'eriog Prescribeg
Under the ACE Scheme Or frop, the dape °f isgue f thege instrdctions
whichover ig later- ' : )
i 1. The £1pge financi ) HLarat ian Under the I Schemea Shall pe
1 loyeg aftcr 12 7ears of L LAy Servica and thg Secong upgradation
Alter 12 Years of Tequlap Sericn frem the date ng the first..fi‘nancial' o
Uﬂgfadatloﬂ Subject ¢y fulfiliuent of Prescripea Conditions, In othey .
words, if“fhg ﬁ;ggg\upgradati”u Jets pogt Ooned onp Account of thg—— jéki
4 3T o¥ee noy £Loung £3 OF “dijc L0 dey artmentzr ”’%Fédiﬁ s, €tc this
! 7o d hay e lsequentl\araffc<:t on the“s‘éé'rs’ha“di:‘-.’g‘f‘iaatignmwmld |
TSo gat ,dgf.;ing@ agddfai'ggly PT T ”‘“"'“‘“‘i““"“‘“‘“"“‘\~~"‘ T =
bl Two fiﬁgdazél‘hpgradatiols under the aop Scheme 1, the entire',_
‘Overnme SCrvice ®lreer of ., emrloyee shall pe Counteq against o
Cgular Tomotiong (including in~s5ity Eromot ion angd fastetrack SR
'TCMoOt ] o 2viaileq through limiieg departmental Competitive exami - -
¢ ation) availeq from the grade ip vhich gp employee was'appointed as
! dir ct reeryie, This shall 2an that two financia) Ubgradationg
! Ner tn, ACY Scheme shall pe Allah]e “0ly 1f po Tegqular Promotiong
Ulng + prescribed Rericia f12 and g Years) have been availeq by
3 CMbloyee. I£ an Siloyee iy - alreaq t one Tedilar pro, y
=shal] S A £ 7 oS SECon | ‘uh:ﬁ‘ﬁéifa'l‘ﬁ“pg?aaaf?\—. TTORLy g
m_.}E‘GJIiQQ‘OI 2;1}/?1?*5‘07’" raqgy Lo SCIVi G Undeip “thc*?&CP‘S?ﬂlé}ne. In
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_~°“_STE£Z_~1HM§ CRefit’ ynge., 1S ACE S Shaly accrue £0 him; es.
t 2 eSis\ency Poriods (1709’-""137 BOIvice) Lor grant of benefits
der the sof Schome shaly Ot Lrom {he grade in which an
f—leee Was WPEointeg 44 Q@ diie Lfeeruit, -
} - . . )
‘563 TULE L am, £ tormay Fiomotion 4 mg (behch~mark, departmen. _ _
5 iam«nation, CNLority.qy “Itnesg the cage of Group 1/ N R
;EJSGS’ 9&— -) for grant of f.i}lQnCia.l upgradatio S I)erfomance" . ‘. - . gé
enfionut§e°?gﬁj re Chtrusteg 2O the emMployeeg together with o .
=220 of o3 desi Nations Linancial upqgr dationg’ ersonal - , -
tﬁa‘zncunFcnt forthe Staty PUrposeg asj géstriction 5} the Aop .ely
Sme for financy Nd certay,, Other pepegy (House Builaing " T30
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, :; ;Sziiat N to ¢ Icmont g funcﬁions,’deputation to higho; Posts, :%fg
~&0suy for drant of bcneflts Mndern v, ACY Soham i



fra— v

2% — N i

e 7. Finuncle s ppeedaUion ander the Setere shall be glven to U
the next high:s ricie o cccordance witly the sxisting hierxehy
in o etdre/ent gty cb opests wilhoub cvecting new posts for thq
pury.se,  Howe o o, dn o enne of dsolated pesbn, dn the absence of
defined hierars! jcel pgrades, financial upgraittion shall be
given by the Ministrics/Depirtments concerne:d in, bhe immediately
next nigher (g .adard/comnen) pay-scales as indicated in :
Aanexure. IT whilh is in keeping with Part.a of the First Schedule
annexed to the Motification dated September 30, 1997 of the .
Ministry of Yir.nce (Department of Expeniditure), Tor instance,-
Incumbents of inolated posts Lt the pay.scale S.lb, as indicategi '
An snexure- I, will be eliglb:e for the proposed two financial -
upgradutions cnly to -the pay-scales &5 and -6, . Finanelal - 3
upgradatican on 2 dynamic busis (i,e. without having to creates .: - -%
posts in the rulevant scales of pay) has been reccmmended by
the Fifth Ceatr.1l Pay Commission only for the lncumbents of .
Lsclated posts wileh have no avenues of promotion at all, Sinee
fincueial upgr~ wbticns under the Scheme shall be perscnal to the
dncumbent of L dsclated post, the same shall be filled at 1is
orlginal devel (pay-scale) when vacated, Posts which are par)
of i well-delinod cudre shall net quslify for the ACP Schepé ¢h
dynomic! busis, The 4CP benefits in their case shall bé granﬁed
conlorming to the existing hierarchical structure onlys; . - . -
8. The financial upgradation undeér the aCP Schemg shall be pucely
perscnal te the employee and shall have no relevance to his ¢¢
s /senierity pesition, fis such, there shall be no additional / .
.f\//iinunciql upprodation TGr The senior employes cn the ground that !
~ tnejunicr enployes in the grade has got higheF pay-scales ’
UTler The ACE Sohsies T .
9+ On upgradation under the 4CP.Scheme, pay cf an,englcyee oell
0/ e fixed under the provisions of FR 22(I) ©(1) subject toa - - .
” minimum financial ‘benefit of ks, 1007 " TP the Depertment c.
Perscunel and Training Office Memérandun hc.1/6/97v§;¥,1 datid-. - -
July 5,1999. Ihe financial benefit _allowed under the ACP Smeme .
sh2ll be finz) and ne pay-fixdtion benefil shall awerusat—ste /[ -
Wie of reguliv promcticn i,e, posting against a functional™
pest dn the bigher gradey T T T e e '
TO. ™" Grant «{ higher pay-scale under the ACP Scheme ghdli te .
cenditionul Lo the faclk that an employee, while accepting bhé 5aid .~
benefit, shall be deamed to have given hls wigqualifisd accen&g%xa
fer regular preometion i occurrence of vacaney suybsequently, 1
cise he refus:s to accept the higher post on reglluir promotic?
subsequently, he sball be subject to normal deparment for regilar. P
promotion s prescribed in the general instructions in this pgard.
Huweyer, s «ivl when he accepts regulur premcticn thereofter; 1g7
ghnli Deceme - ligible for the second upgrudadion wder the AP
Stheme ¢aly 9 Ler he complebes the reguired liglbility servece/
perlod under nhe »CP Schome in that higher grade subject tcsbe
condition thit the pericd for which he was debirrsd for reslar
prometicn siiil not ccunt fer the purpcse, For example, I3 =
persen has got cne financiul upgradatian after rendering + years .
of repular service and after 2 yeay , vonercéfrem if he refuss regular’
promcticn an< is censequently deturred for one year.and'ﬂbsgquently>
he is promoted to the higher grade’ cn’ regular bicis afte chpletiCW*
Cf 15 years (12+2+1)of regular service, he shell hs eliinle for ' -
conslderatici for the gseccnid uppradaticn -under the LCP Jc.eme only
ALLer ettt et eve venrs i adtibdoy te bwe years ol service

U

X

s
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Alread: rendered v ohim after the first financlal upgradation '52)

(2+10) 1in that ai: wr grade 1, e.after 25 yeors

(1242+1+10) of

regul® t service booiuse the debarment period of one year cannot
be talon dnto ace: +at Lownrids the required 12 years of regular

aoervice dn that bl ner

[ 1. In the mati » of :
\ of .kéncefits under the LGP Scheme shall be subject to rules

booverning normal v cumet

#i iregulated under L. pro

~yand instructicns wiercu
“12.~ The proposet ACP Scheme contemplutes merely plagement cn 4
persetal basis in vhe higher pay-scale/grant of financial benefits
cnly and shill not amownt to dctwl/functicnal prumction of the
empleyses ecncernis, Slunce orders regarding. reservation in
premetion are apptiicable cnly in the case of ragular promotioni“ .
2t shall nct apply to the ACP ‘Scheme which- -
shall extend its timefits unifermly to all eligible SC/ST employeec

¥

reservabion crder:/rost

grades

disciplinary/pcnalty procee

dings, grant

len,  Such cases shall, therefore, be

visicns ¢

f relevant CC5(CCh) Rules, 1965

ndery

I}

also,  However, o the time of regulur/functisral (actwil)

promoticn, the Cr e (o

ntrelling suthorities suoll

reservation crder: are dpplied strictly;

wd promction schemes, including in.situ
premetdon scheme, - in varicus Ministries/Departments may, as per

*3. Existing tige-bo

cheicey continue
of emplcyces,” Howover

with the ACP Sche -,I.T
betweenl the two ychems
scheme cr the aCl Schem
However, in case of gsyi
moticn scheme te the sQ
otiun? redistributicn ¢
functional duties, ete)
would cease to boe oper

1. In case of an
organisation and in

ensure that all-

w2 be cperaticnal for the concerned categeries

these schemes, shall not run cencurrently
2 he Administrative Ministry/Department -not
the viployees. shl L hive the option in the mattar to chocse

$, 1.¢, existing time- bound promoticn

e, for various categories of employees,
tchever from the existing time- bownd pro-
P Scheme, all stipulations(viz, fcr prom
I posts, upgradaticn invclving higher
e under the former (existing) scheme

1

-ransfer on request, the regular service rendered

in the previcus crganis
her nev  organidsition o

upgradation under the Schemey angd
19. Subject tc Condition N

have 2lready completed
without a promoticn, th
scheme shall be sranted
ise wiequal level of ot
service (not talken into
the scheme) shal) bo ¢l
financial upgraa:tion
An other words, in resp
more than 12 yewrs pub

while the first financial

the surplus regular
9e counted towaras
Tor gront of the second
they shall be coitsldere
&s 2nd when they comple
Lting for ccmplution of
first financial upgr

Ax“gﬁﬁa

Wy

Adiocot®e

ati

tive, - The -ACP Scheme shall have to be
adopted in its totality: '

employce declared surplus in his/her
cdse of transfers including unilateral

by him/her

on shall be cownted along with his/

or the purpuse of giving financial

with or

¢ second financial Upgradation wnder the
directly, Further, in order to rational.

agnution, benefit cf
Qccount fo

surplus regular
r the first upgradation wnder

ven at the subseyuent stage (second) of

urder the #CP Scheme as a one time measure,

cet of employees who have already rendered

less then 24 years of regula
upgradaticn shall bz gran

finencial upgradaticn and,

r service,
ted immediately

service beyond the first 12 years shall also
the next 12 years c¢f regular service required

consequently

d for the second financial upgradation aiso'

te 24 years of regular 'servi

ce withcut wa.

12 were years of regular.service after-the. .

adution already granted under the Scheme,  '*

54/~

. (}{, 1(.

Directmr(Establishment)v

4

I3

o,k abuve, in case yhere the employees.
2l years of regular service,
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GUWAHATI BENCH : GUWAHATI

IN THE MATTER OF :

0O.A. NO.126 of 2002

Shri S.P. Neog
......... Applicant
- Vs-
Union of India & Ors.
R Rcspondcents

Written stafement for an on behalf of Respondents
No.1, 2 and 3.

I, Anowar Hussain, Assistant Commissioner, Central
Excise, Guwahati do hereby solemnly affirm and say as follows :
1. That I am an Assistant Commissioner, Central Excise,
Shillong Commissionerate and as such fully acquainted with the
facts and circumstances of the case. | have gone through a copy of
the application and have understood the contents thereof. Save
and except whatever is specifically admitted in that written
statement the other contentions and étatements may be deemed to
have been denied. [ am authorised and competent to file this

written statement on behalf of all the respondents.

Koptmn, Moo’
ATSI2= T missToner
C.o.rot INCISE

GUVW/HATI DIVISION
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2. That the deponent begs to state that the statements
made in paragraph 4.1 of the application are matiers of facits

and needs no commentse

Se That with regard to the statements made in para
4.2 of the application the respondents beg to state that
the applicant could not be promoted to the grade of Super-
intendent, because as per the Annual Gonfidential Reporis (
(ACT ), his grading was below the stipulated benehmark
necesaary for promotion to the grade in terms of Ministry's
letter No. 22011/5/91-Estt(D ) dated 27.03.97. Though his
ACR ¢ graging may not be adverse but still it was found to
be below the reduisite benchmark fqr promotion to the said

grade e

4. That with regard to the statements made in para

-4 .% of the application the respondents beg to state that

the contention that the applicant was ‘'denied’ promotion
is not correct. The applicent could not be promoted as:?

his performance was found to be below the reduisite

benchmarke.
/

5e That with regard to the statements made in para
4 .4 of the application the respondents beg to state that
the juniors to the applicant were promoted since they
fulfilled all the requistie criteria including the ACR.
grading, whereas the ACR gradings of the applicant was
below benchmark.

J ) VLL»SC‘—"
Assistant ?Ehwnmﬂbmy

CENTRAL EXCISE
GUWAHAT! DIVISION
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" his ACRs, but more than

. 8,

-3-
The applicant's claim that the ACRs of last

J 15 years were 'Outstanding' is baseless and imaginary .
" Moreover, it is not possible for any officer to lmow

* his/her ACR gradings, unless he/she adopts any unfair
. means to k:noi« the same because from the name Annual

- Confidential it implies that it is CONFIDENTIAL and

remain so for ever.
Though the applicant has no adverse entry in

ce the ACR gradings were below

the benchmarke.

) ¢
2

6 ~ That with regard to the statements made in para

" 4.5 of the application the respondents beg to stated that

this is a facat that the applicant is the senior most

- Inspector, as per the seniority list of 01.05.2001, but
~ the seniority is not the only criteria for promotion .
' Moreover, it is not clear what does the applicant mean by

the sentence 'making a move'.

7. ~ That with regard to the statements made in para

4«6 the respondents beg to state that no such representation

s been received from the applibant.

That with regard to the statements made in para

447 and 4.8 of the application the respondents beg to state
" that as stated in para 4 of this writbten statement the
| applicant was not "denied" promotion rather he could not

! be promoted as per‘the existing rules regarding promot ion .

Porr ?Bmi‘ﬁ').?ﬁ%ur
TR AL CXCISE
GUWAHAT! DIVISION



PPl - N—..-;ssé—«
Assistent Commissioner
CEITRAL FXCISE
GUWAHATI DIVISION

~fy =
As per as granting of benefit under the ACP

Scheme is concerned, it is to be mentioned here that the

gaid benefit could not be granted to the apPlicant on the

same ground for which he could not be promoted, in terms

of Ministry's letter No. 35034/1/97-Bstt.(D) dated 09.08.99,.

!N———————""—"‘—-———

Se That with regard to statements made in para 4.8

of the application the respondents beg to state that the

matter of facte ﬁut the applicant could not be considered

for granting the benefit under the ACP scheme due to the

fact a s stated in para & above. ’

10. That with regard to statements made in para 4.10

the respondents stated that the applicant was on unauthorised

leave for the said period for which neither he took any

prior permission nor did he informed the Department about

his illness while availing the leave for more than two

years. However, when he submitted the leave application,

after abgenting from duty for two years, it was decided to

verify genuinness of the medical certificates submitted

the addresses of the Doctors who had issued the certificates. ‘
But the applicant has not submitted the address |

of one of the two doctors, till date, for the reason best

known to him. Therefore, the "leave”'is yet to be regularised -

and untill the leave is regularised the leave salary can

not be releasede.

11, Phat wikk the Tespondents beg to state that the
wtatements mage in paragraphs 4.11 of the application has

been angwered in the foregoing paragrphs of the written



written statementse.

12. That with regard to the statements made in para

1 51 and 5.6 of the application the respondents beg to state

that the contention is not correct. All the action has been
taken in terms of rules & regulation, regarding promotion,

laid down by the concerned Ministry.

13. That with regard to the statements made in para

5¢2 & 5¢4 0of the application the respondents beg to state
that the applicant is the senior most Inspector but seniority
does not confer any right to him that he should be promoted;

even if he does not fulfill all the criteria. -

14 . That with regard to the statements made in para
5¢% and 3k 5.5 of the apblication the respondents beg to

stated that the same are matiers in‘aforementioned parase.

15. That the applicant is not entitled to any relief
gsought for in the application and the same is liable to

be dismissed with costse |

A

PN ,U'). [N
Assister.t Commlss??mer .
CE)\/I‘R AL [XC’SE veri ficafb ion e ces st oo
WIWAHATI DIVISION
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VERIFICATION

1, Anowar Hussain, Assistant Commissioner of Central

~Excise, Guwahati being authorised and competent to sign this

verification do hereby solemnly affirm and state that the

statements made in »paxagraphs...//..gi.é,..z....’(/../.2..'f../..Lf..of the

writien statement are true to my knowledge, those made in

- paragraphs}/%‘f,gz?f/o being matter of record are

truc to my information dcrived therefrom which 1 belicve to be truc
and there made in the rest are humble submissions before the

Hon'’ble Tribunal. 1 have not suppressed any material facts.

S . o
And 1 sign this verification on this /"'day of

June 2002 at Guwahati.

\X’L@ [AaW-VN *"“‘»95’ C’E\K/ .
"DEPONENT
Assistant Commisstoner
CE/ITRAL EXCISE
GUWAHATI DIVISION
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL.

CLIWAHAT T BENCH.

% Of Mo. 12672862

i

Sri S.P. Meog.

AN

g TR LR

K

.01 . % Ors.

Heininder to bthe written statement filed by the

respondentas

I That the zpplicant has been served with & copy of

and except the statement which asre not specifically admitted

merein  below, resbts may be treated as  total denial. The

atatement which are not born out of records are also denied.

ogs ‘ That the applicant instead of replying - the

parswise stastements, begs to frame the

repspondents which arsas follows.

&

&l Due to poor orading in ACR (helow bench mark) the
. .\/\/\_/_\N
\L applicant Mas ot been promobed

S .
Buperintendent, in  termsm  of Minishtries letter dated

i
™
o

the Grage o f

eqer w4 fyeae
BT LB LYET .

b _ The benetit of ACP scheme has not been extended to
the applicant for the same reason for which he cowld net he

prometed to the post of Buperintendent.

The leave salary of the a

,4
it
—

splicant has not been

relezsed due  to the fact that the asddress of  the doctor




ue b

v
/7’ - :

rfntr“hsd could fnot be braced out and hence same 4 aE 0 bhesn

treaterd aw unzuthorised sbsence.

fhat in regard to the issue regarding

ied
.
5
g
2

oue promotion ] the apnlicant in the grade of
Superintendent, 1t is stabed dated fthersg 185 no

i the CR of the applicant

R

and he iz having

putstanding service career and this fact has been admitlted
By  the respondents in pars Boef  the written statement.
Taking inte consideration the aforesaid admi t"‘f facts, it
can  not  be assumed that the applicant’s gra sling in OR is
below the so called bench mark®, The respondents have

fziled to evaluate the bench mark as per Rule mpiiding the
figld. The only for the first tims could came to know  aboutb
the ssid fact and the respondents never apprised him a&mmt
the fact as reguired under Law. The Law is very clear that
irsted ad-verse entry cannot be a part of «,urmdmﬁnf

of an aofficer.

Eb . That in  respect of denial of 5emafit under  ACH
scheme, the applicant begs to state that asz per the scheme
dated 9.8.1999, the benefilt can be withheld only in case of
employes during  currency o f Departmental Prmceeﬁingn

Admittedly in éa%& of the present applicant, not to aspeak of
any such proceedings, 8Ven nNo adversa entry is availabl 18
any of his ACR and this fact hes heen admitted by the
respondents 2 B of the written statement . Under no

the

e denied to

......

circumstances

Py

present applicant
iseued to the respondents to extend the waid benefit and to
pay interest @ 21% for auch delayved pavment.



Hlo). Tha in respect of  the contention of the
respondents  in respect  of dendial of  leave smalary, the
applicant  begs to state that from the series of events  as
narrated sbove, it is crystal clear that the respondents
mave acﬁﬁd with a malafide intention in each stage of his
service career and 2s a conseouence of  such  action, the

leave salary of the spplicant has not been released as  yel.

Till date there is no communication from the respondents &

7

to why of searching the address of fhe doctor whe certified
the eapplicant to be sick, the matter héﬁ been delayed. In
suech  an sventuality the Hon'hile Tribunal may be‘plaa”ed to
pase appropriate  direction towards  the respondents B

release his  leave salary with interest @ 21% on delayed

paymant.

A That in & nutshell, the grievence of the spplicant
ie hasicelly agéinﬁﬁ the malafide sction on  the part  of
respondents in  denying his due promotion, fimancial
up  gradation  and non payment of due leave salary. It is
atated that the Pﬁ@pqﬁd@ﬁtﬁ at no point of time 2pprised the
applicant about his ACR or any such adverse or any such down
grading. It ie notewnrthy to mention here that ﬁfﬁce long he
has been shown to he the senior most Inspectors and the fact
will ke revealed from the gmeniorit liwt annexed to the Of.
That apart in number of occasions  the Jumiors  to kﬁ@
applicent has besn superseded Rim and thus it cannot  the

£

factor of

Y )

his ACR. The respondents hence now  issuesd  yet

anather order of promotion dated promoting 149

Inspectors to the Grade of Buperintendent ignoring the oase
of the applicsnt and this promotions have been macie only  on
af seniority. The statement mace by the

tie bhasi

b
B 1]



g?.
b

respondents are far from bruth and there are instances where
Inspectors have been promoted to the grade of Superintendent
even during the currency of Departmental Proceedings.

A& copy of the said order dated 2I.%.2082

is annesed as ANNEXURE-RI-1,

In  that wvisw of the matter the applicant prays

hetore the Hon'ble Tribunal for a direction towards the

vespondents  to produce all the relevant records including

2

the minutes of the DPO heid for prometion bto the Brade of

Guperintendent in the yvear 199%-288d ( Annexure~Z) and the

ACRs of the applicant for last 7 years w.e.f. 1990 to 2002,

. PN -
~

S That the spplicant begs to state that wunder the

farts and circumstances stabed zbove the U0/ deserves to be.
allowed with cost, and the respondents may be dlreftlun (a3

to promote the applicant to the post of Superintendent s ki

S

retrospective effect with all conseguential service benefit

() to  extend the fimarncial upgratin as per ACF  scheme

wae.ta cr delayed payment  and
-

() Lo release his due leave salary along with 214 interest

on such delayved payment.
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YERIFICATION

P Ghri Siba Prasad Meog, aged sbout 56 yesrs, 8o

i Umesh Ch.oNeog , Presently working as Inspector, Central

Under Makum Ranoe, Tinsukia Division o hereby
LAy 3 Y

molemnly affirm  and verify that the statemenis mads  in

) TR S )”BMJ—
paragraphs 4

e L L
CErue 0 oy knowledoe &1 those made in
paragraphs g,,,,“.e“"u"n,n.“.¥, are slso true to my legsel

adivies  and  the rest arse my humble submission before the

Mo 'Bile  Tribunal. I have not suppressed any material faots

£ I sign on this the Verificstion on  this - the

<

A4tk day aof Oob. of 20852,
¥

sianaturm
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: GOVERNMTEY CIUIIA
QFFICE OF THE COMMISSIGIVER GF CENTRAL EXCISE
MORELLO COMPOUND , SHILLONG - 793 001

ESTARUSHMENT CRRERND. 1:39/2002. QM.EDﬁwa@mw.EEIMWQQZ
)
Bubjedt : Eatt, Promyvtinn, wanster and posting in the grade of Supdk. Gr.'8' - order regarding.

PART - | PROMOTION .

The following inapectors of Cantral Excisa and Customs are heraby promoted 10 the grade of
Supatintendert Grouo '8* in the scale of pay of Re. 6500.200-10,5600/- with eflect from the date
they dsaume chaiga Ul 1y rigne: pael ui gy places af rattings” yirh-mrvediate-effeot-and unti
{urther o1gars. '

TG, ] Nawe : l .

i
AGhck v, Dy

e e i 25 g

Tebeshioh Mazumder =~ &
Jamkhogin_rfuokcp(ST) C < amens q‘*'\"b‘(
. T &t Allda Maty Syniem(ST)
5" AbJul Malio
10, Supt Mishra. .
4T TS Taifique Hussain__
"ii——:— "YRan Tiam Pes
13| Pabhia Kataki }
\”'14 \ Jazabanta Mazumder !

=
©
=
4
i
]
(p?
=
[$)

“Ig " Rajkumat iKalita
38| Ols Beha o0 SNt 5 -
iT. Sanesh Ch. Sharma -
=161 Joydeep Dulla .
13, Hom Praaad Sharnial \
l35 | "Swapan Kr. Nath )__l
3%, T [Tndip Ch. Roy s
5% " Rahui Sinha_
" ndsduf Rehman = —_— I ‘
‘|24 . %359_1_5! Duta >
75| Dwigendra Mohan Das 1 :
|26 | Takendia Singha
(277 | Naviuddin
38" S0P R O _ ,
k] Hem Chandra Ralita '
"3 Oal'uaw';\TCHNllt‘ll—('fiw“ ‘ e
1777 prafaia 14, Tave, {8 1)

\‘32 Tiiangehoalo. BT
=1 Yihai Kand 561 —
_~  “NiFaieah Nandl, 16C] -

Taho Ko, (51
- ERong, (31)

37 T 1<r. Gogol ~

gr | BEhn Qheean B
251 Slwans A7, Cona — A
|\ | Tbon . Crak ooy
T \Tﬁg'ch"é'cﬁiﬁ’ I

5|ty BRusan Baruah,
"1‘3 TR By acern Aoy oniudhien ‘
o T Oipar . Db

'l_'Tﬁ'._ © “I'Bssuceh Bhalschanee
5. _"Tfnron_pl__G:gn‘._ ]
AT, T|BubhasianGuA

o) e .

3 .
om i e 3
L R
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\_..:, eTizial
l,!’il IA‘I‘ “AJ‘\I}'A ' ]1
“Glewondu Dey i
}', - Sabi Dan ""“—"-——-————i
FEs TRi@h Th Ligth
fﬁe_,.jm’»-v Fianin LRy -
i "”' toAT (\cn an . "U “.-‘”—; e
F\S_;__ Tannalal DU -
9. . luopga”"n&“]’i"a r--—____,.,._.___‘
-.?.\'..___.' Allt Gofan bedl e
61 MCnnuv\uuu sy “"‘“""1

g3, Mahondra Dutte ]
' Mrinal Kamﬂ.ioswa“nl
Khar Das, (5C) -

67. | Goneah Ch Deka B
g8, _ | Ppab Banar;oe 56
T3 Fank Alam Bora__

0 Swagn_’Fu: Mahanta

1 -t P o
. Am ¢} It
7 ___f’j'}iablndxa Rrgoeh
75 | RhitRr Nandi

e e il el

"Dharani Bor: Borah .

§ 5 “a RbguMuneam ,,
96, Sraniad SEoren e e
7 | Rabindra Pathak(SC) "“. N—J

7. T Narendra Ch. | faiukdar ©1)
——t{ckRendrs Natﬁﬁonowal "'_j

CTE T TV Aatns I DO“‘)‘ BT '

:0")3 o l‘Jijéx':\lnvNJ-\' ) e

VgF, " {lemn TTacar Marak, (S ©sn }

8%, Shnu Ham Boro. (51) \
g6, Y umrngltaﬁaﬂ )

(8T, ‘Da’f&zoamman an. (o1)

68 'PaulPotorRu;ur. T) .
—— TR Debnath ___
RexHunﬁﬁ&BT)

RK Derendia) ttsmgh

Ranabif CnakmSog "—"—\
"E(Eh Rr Bes M

“Har cowar Xoewami __, 4
anjay Ke. Mazamael der
ﬁlpa'\kaﬂ'r

96

| §. 7 "Buddha Prau\nbum ~_':_ ]
= A)Rur Kurnar Debenosa .ungh |

e

Sbbu Dulia TRGuahury

Ne. Shibant Bnauachaq jE}S
RalKUrT-\STSUIC nanaia ing \
W& Rita RamBﬁ wmick

z atngshy Crawaeoy
10 Ms. CnampaShome I .

i 107— l Pnamdh‘ﬂ(‘\)«dn .

tio@ \L.ob.ndo el Raita_ i
1§51 jaundre fAGhon eota
oo, (31)



o ”‘ﬁ}:'  Tobendu Sekhai Das(3C) —ee
-~ 138 ] UianTh Bana, (5C)
ahR S U Kwnitongu Ki elekar (SCT T '
1__}7*3?_ TL Mate Gangta, (311 -1 e e
o CaN ROt Stinter (5 71)
_ : Jerarin Kr. Pk, ]
4 121" Tla@wnena, 17 Ol R
T s tom Ch VA T8
123 T srIRG R Noralset 81y )
7 T Tosu Ranjsn Sutisdnar (50) )
120 [ M. Yalenling Baeulawmox, |3 1)
(128 TovapanTus. [52]
UL, L L .
{325 Varonnr T OWa, 150 i
FT2§ TTacen ok Qeved ooy
TT36~ " TRASRY Forehmikng, By o]
P%;:’-‘-JK_}‘MET-(B —ate il et e & o . v
TR ambe aals, atarl (3T) R
TR Lo D, (90 v
ST amen e Yl BT ] ~

BDasfS T T T T
S ods c:%;s'cr“"“—""“‘l

JIIT T2 ERar 2akar (38) ) T
V155 TCadam as oL]

T3 2 5exh Dhar 3CL
CIGT T TR AW (o ]
RS ML N —
14 "w’ff,’,(‘?ﬁ?ﬁhurib;g[ _

R T L S .
T TSR o

L1 N.NDeka(S0)
17 T RKundu (3C)
’ 146 Ms Rranmoyee Des (SC)
B G.KBhuyen (SC)

The saniority of the officers will be fixad In the ordel ghowh RDOVe.

1he officers promaoted vigs this wrdsr aie hereby sekad Lo exarcisa options within one month fyom
the date of promotion as Lo whathar thal initial pay ehouks be fixed in the higher poat on the basis of
FR22(iX#) (1) strmightway without any further reviaw on accrual of increment in the pay scale ol r.fe
jowal past Or their pay on promoton shoukd be tixed initially in the manner oo provided under FR27
{8) {I) which may be refixed under the provisions of FR 22(1) (8) (1) on the deke of mccrual of ne~
incrament in the scale of pay of lowel post. Option once axavolsed shal be final.

in the evert of refusal of pramotion they woukl be dobarred from pramution for @ pars - of
o6 yeal

PARY - Il TRANSFER AND POSTING

On prometion the sbove mentioned officars are yetained in t.wir present olaces of
postings. The postings of thess officers in the gade of Superintendent will be decked « 8 later
dare .

HQIE
8hillong who is(n1e) on deputation, the junior most 6fiws. - I RE &% 7 -
s1der will be 1evatad as Inkneor,

1 in the event of reversion of amy officer(s) 1 Cantra’ .40 Commisslonermsts,

!
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R / : g FROM: Coy ERSH) 4 G % 9354-88953? TO: -1333‘8544‘439‘3
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. /'} \/A
/ ,
e bR
f‘ - ’ 042 RIN Gl v
. / 2 03)28/6T ll; 2000, ] /f 6'0 A~/ Datad-
N
' 1N
Cots . wa e megp. on & r-ac»wrvamontrp 2 3 Sfip .
) ’ ga{im “6ciatary (Aamn ), Cantrg) o021 of Excita & Custorme, oty Block. New Daihi =15
1% a8 referonce to the Ministry's Jottor dated 237 Sepr, 2007 | F Mok
60012/23/2002/Ad,“(8), Beet,, 200 sauod Under =g 4
2. The Chief Commissiones (EZ). Cerxraj Excso & 191, Susng Read, Customy
House, Caicuttz - 709 CCL Thle has refamnon 10 e Minitrys |gtmy SAed 334 Gogy
- +UO2 lesuad gy m;\-aaou/;a,'.m;/,:w.ma}. '
d The 8sioner of Custome NER Shillong
4. The Additional Director Ceneral, Directorstn Ganeral of Rovapua rixaligancs, ‘D’ Brasy, 1 p.
hawan, (7w Fouis, 1P, Eatatn, New Delhi - 110 002. Coping mennt for the concerned
of'\cars are A8 .
£ The Cammissioner Aavay Sugy % & Contryi Exciss, Guwahati,
¥ The Additional Cormmiswiones (Toch,), Contral Excivs Hgre: Office, Shillong
7. Tha Additional Oirector .Directorats General of Audit " Recn No-172. 107, C.R.Building
L.P.Estate Now Deihl.
8. The Deputy Dovelopmernt Comm:taioner.Noiaz Export Pv"fw;slng Zone,Noidg Osdri Noag,
Phass-ll,Noide-201 305. Copy meart for the qoNBIN.: a1y B wielosed,
§. The Reglonal Olrectoy Narcotics Comyol Burwaw, I £l Regionai <+t Peona Bazer, imphal.-
795001, ‘
10. The Deputy Oirector, ORI Regional Unit, Bhiliong . Hall, Oy M, Shilong - 793 001
iee moant for the oonvernad officers ig $WCionaa, .
13. The Dy /Asat. Commissionar of Central Exoise/Cust,. ~- —~——___ Division, The copy
meant far the concarned dfficel ia enciosed. .
. 2. TRa SR04 N0, Sunval B Customs, Hoya, Office, Shiliong,

L3 The 10 pre Italigangy, voll, Slichar Normal School Road, (Adjacent ™ UGN9RrRPorty

Medical Centse) Terepore, Silohar.
14. Shriy&mt.

13, Accounts | & II/ET 1 & I/ Confd. Br/ClU<cumyig Br, Of Hare. Offca, Shillong.

Asaoclation, Customs & Cantral Excise,

Shilkong.
7. Guard Fila.

16. The Generg Secretary, Gr'B /¢ Exacitive Officers'

for compiiance,

EUIRE
ADDITIONAL GOMMISS)ONER( &y)
CENTRAL EXCISE & CUSTOMS

BHILLONG,



